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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 514/XC-S-1-20-28S-2020
Dated Lucknow, September 18, 2020

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Mantri (Vetan,
Bhatta Aur Prakeerna Upbandh) (Sanshodhan) Vidheyak, 2020" introduced in the uttar Pradesh Legislative
Assembly on august 22, 2020.

THE UTTAR PRADESH MINISTERS (SALARIES, ALLOWANCES AND
MISCELLANEOUS PROVISIONS) (AMENDMENT) BILL, 2020

A
BILL

further to amend the Uttar Pradesh Ministers (Salaries, Allowances and
Miscellaneous Provisions) Act, 1981.
IT 1S HEREBY enacted in the Seventy First Year of the Republic of India as
follows :—
1. (1) This Act may be called the Uttar Pradesh Ministers (Salaries, Short title and
Allowances and Miscellaneous Provisions) (Amendment) Act, 2020. commencement
(2) The provision of section 3 of this Act shall come into force with effect
from the date of its publication in the Gazette and remaining provisions shall be deemed
to have come into force with effect from April 1, 2020.
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Amendment in 2. In sub-section (1) of section 3 of the Uttar Pradesh Ministers (Salaries,
section 3 of UP.  Allowances and Miscellaneous Provisions) Act, 1981 hereinafter referred to as the
?9% 1no. 14 of Principal Act. the following proviso shall be inserted, namely :—

"Provided that the Chief Minister, every Minister, Minister of State
(Independent Charge) and Minister of State shall be, from April, 2020 to March, 2021,
entitled to only Seventy percent of the salary, Constituency Allowance and Secretarial
Allowance payable to them per month."

Amendment of 3. In section 4 of the principal Act, sub-section (3) shall be omitted.

section 4

Repeal and 4. (1) The Uttar Pradesh Ministers (Salaries, Allowances and U.P. Ordinance

saving Miscellaneous Provisions) (Amendment) Ordinance, 2020 is hereby no. 4 of 2020
repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act
as amended by this Act as if the provisions of this Act were in force at
all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous Provisions) Act, 1981
(U.P. Act no. 14 of 1981) has been enacted to consolidate and amend the law relating to the salaries,
allowances and other facilities to the Ministers of the State of the Uttar Pradesh. Sub-section (1) of
section 3 of the said Act provides that the Chief Minister, every Minister, Minister of State (Independent
Charge) and Minister of State will be entitled, throughout the term of his office, to a salary of forty
thousand rupees per month. In view of the special circumstances arising out of the Covid-19 pandemic in
the State of Uttar Pradesh, it is very necessary to have sufficient financial resources available with the State
Government. After due consideration, it had been decided to amend sub-section (1) of section 3 to provide
that the Chief Minister, every Minister, Minister of State (Independent Charge) and Minister of State shall,
from April, 2020 to March, 2021, be entitled to only seventy percent of the salary, Constituency allowance
and Secretarial allowance payble to them per month.

Since the State Legislature was not in session and immediate legislative action was necessary to
implement the said decision, the Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous
Provisions) (Amendment) Ordinance, 2020 (U.P. Ordinance No. 4 of 2020) was promulgated by the
Governor on April 11, 2020.

2. Further, sub-section (3) of section 4 of the said Act provides that a Government residence shall
be allotted to a former Chief Minister of Uttar Pradesh at his/her request, for his/her life, on payment of
such rent as may be determined from time to time, by the State Department of the State Government. But
the Hon'ble Supreme Court, in Writ Petition (C) No. 864 of 2016 (Lok Parahari through its General
Secretary Versus The State of Uttar Pradesh and others), has struck down the above sub-section 3 of
section 4 of the said Act. In view of this, sub-section (3) of section 4 of the said Act is proposed to be
removed.

3. Accordingly, the Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous Provisions)
(Amendment) Bill, 2020 is introduced to replace the aforesaid Ordinance and to corporate the above
amendment in the said Act.

YOGI ADITYANATH,
Mukhya Mantri.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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